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IN THE CENTRkL ADMINISTRATIVE TRIBUNAL: :HYDERPBPD BENCH:: 

0 • A. No • 954/93. 
	 Date: 25.8.1993. 

Between: 

A. SrifliVasUlu 	.. 	•• 	Applicant 

And 

The Sub-Divisional officer, 
Phones, Proddatur- 516 360. 

The Telecom Distt. Engineer. 
Cuddapah - 516 001. 

The chairman. TelecomCommission, 
(representing Union of 1 India), 
New Delhi-itO 001. 	1 	

Respondents 

HEARD: 

For the applicant ; 	Sri C.Suryanarayana, Advocate 

For the respondents : 	Sri V.Bhimanna, Addi. CGSC 

CORAN: 

THE HON'BLE MR.JIJSTICE V4IEELADRI RAO, VICE-CHAIRMAN 

THE HON'BLLE MR. P.T. THIR{JJ,ENGADAM, MEMBER(ADMN.) 

XORDER OF THE BENCH AS PER HON'BLE SRI P.T.THIRUVERGADn4,M(A) X 

The applicant claims that he belongs to a Scheduled 

Tribe community and that he was initially recniitpd and 

employed in the Telecom Department with effect from 1.9.1981. 

There was break in servtce from July9  1985 to June, 1987. 

He has been continuously engaged as casual labourer from 

July, 1987 onwards. Inthis O.A. the applicant prayed for 

a direction to the respondents to show his name at the 

appropriate place in the combined seniority list of casual 

Al 	mazdoors of Cuddapab Telecom Diet., absorb him in the 

regular establishment according to his turn therein besides 

granting him temporary status in terms of • 	 - 



ft 	1 	:2: 

D.O.T. order No.259-10/89-$TN dt. 7.11.1989 pending 

regularisation together with all benefits which are 

incidental and consequential to the same. 

A scheme was formulated for conferment of temporary 

status of casual labourers as per DOT letter No. 259-10/89-

STN dt. 7.11.1989. E8rlier to this a scheme for regulari-

sation of casual labourers was suggested by the Supreme 

Court (vide 1987 SC 2342). 

In these circumstances, it is just and proper to 

give a direction to the respondents to consider the case 

of applicant in accordance with the DOT letter No.259-10/89- 

STN dt. 7.11.1989 and all the relevant circulars in regard 

to conferment of temporary status and regularisation. 

It has to be made clear that as per DOT order dt. 7.11.1989 

the cases of regularisation of all those who are enga.ed 

after 30.3.1985 have to be referred to the concerned authority. 

The O.A. is ordered accordingly, at. the admission stage. 
No costs. 	- 

(Dictated in open court) 

a 	 (P.T.Thiruvengadam) 	 (V',Neeladri Rao) 

Member(Admn.)

. , 	vice-Chairman 

Grh. 

	
Dated 25th August, 1993. 
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IN THE CENTRP.L ADMINISrRATIVE TRIBUNAL 

HYDbRABAD BENCH AT HYDERABAD 

THE HON'JLE MF.JUSTICE V.NEELADRI RAO 
'TICE CHAIR1W 

'4 
H 	THE HON'JLE im.AJB.GORTHY NEIVflBER(A) 

THE HON'BLE NR.?.CwNJJflASEKAR REDDY 
MEMBER( JUOL) 

AND 

THE HONBLE MR.P.TSIPUVENGADAMM(A) 

ted: 	S 

ç.R'JUDGMENT: 

M.A/R.A/C.A.W3. 

in 

0rA.N0s q &4 

(w.P. 

Adrnittjed and Interim directions 
iss e1. 
AllOwSd 

'I 

bisposed of with directions 

Disrnird 
Dismilsed as withdrawn 

Disn$sed for default. 

jeJte/Oix1ered 

Nb. crder as to costs. 
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